\220 | TEM NO. 47 REG STRAR COURT. 2 SECTI ON
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (O No(s) . 31497/ 2014
MEHENDRA PANDI T (D) THRO. HI' S LRS BADRI PANDEY Petitioner(s)
VERSUS
BABUA KOERI AND ORS Respondent ( s)
(with appln. (s) for c/delay in filing slp)
Date : 16/10/2015 This petition was called on for hearing today.
For Petitioner(s)
M. Akhil esh Kumar Pandey, Adv.
For Respondent (s)
M. Raj eev Singh, Adv.
Ms. Asha CGopal an Nair, Adv.
UPON hearing the counsel the Court nmde the follow ng
ORDER
The respondent No.1 has already filed the counter affidavit.
The respondent Nos.3-6 & 11-16 shall be at liberty to file the
counter affidavit within a period of four weeks. Service of notice is
conpl ete on t he r espondent Nos. 8 & 10, but no one has
ered
appearance on their behal f.
Signature Not Verified
Digitally signed by
Sushma Kunmari Baj aj
Date: 2015. 10. 16
In respect of the respondent Nos.2,7 & 9 four weeks tinme as | ast
16:15:15 TLT
chance is given to the Ld.counsel for the petitioner to conply with
Reason:
the ternms of the order dated 06.08.2015 of this Court.
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Ld. counsel for the petitioner has filed two applications i) for
del eting the name of respondent No.17 fromthe array of parties and
ii) for Amendnment of Menop Parties with application for condonation of
del ay, which is defective. Ld.counsel shall within a period of four
weeks cure t he defects what ever have been f ound in t he sai d
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application.
List the matter again on 14.01. 2016.

(M V RAMESH)
Regi strar
SB



